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has to go from our side to visit these 
countr ie to finali e the offer and to see 
that what technology would suit best our 
conditions. 

DR. SUBRAMANIAM SW AMY : How 
many M.Ps. will be in that team? 

SHRI N.K. SHEJW ALKAR: Can you 
lay on the Table of the House, a copy of the 
quotations received from the different 
companies? What are tho e quotat ions? 

Secondly, have you compared your 
technology with that of advanced countries 
like Japan, U.S.S.R or United States or 
Germany ? How are the tenders being 
submitted to you by different companies 
in comparison to those countries' technology 
and other a~pects ? How they relate compara-
tively? Have you m1.de any study of it ? 
Because I would submit that unless and 
until aU thi is done, it is not possible to 
come to a fair conclusion. 

SHRT NARAYAN DATT TIWARI: Sir, 
Usually the hon. Hou. e doe not encourage 
laying of detailed quotations on the Table 
of the Hou.e. As far as other countries are 
Concerned- U.S.A. and Japan, they never 
offered any tender. Therefore, there is no 
que:,tion of their quotations being discussed. 

DR. SUBRAMANIAM SWAMY 
SKODA is a good company. 

Central Assistance For Resid ntial Facility 
For S. T. Students 

*519 ; SHRIMATI JAYANTI PATNAIK : 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether some state Governments have 
requested his Ministry to make a provision 
of additional special Cen:ral assistance for 
residential facility at primary level for the 
Scheduled Tribe students; 

(b) if so, the States from where such 
requests have been made; and 

(c) the steps taken by the Government 
on the requests of those States? 

THE MINISTER OF STATE IN THE 
MINISTRY 0 HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): (a) and (b) 
The Government of Orissa request d . for 

addition3.1 special Central assistance for 
establishment of one residen ial cJnol in 
each Gram Panchayat of tribal area. 

(c) The availabil tty of .pecial Central 
as iS1ance with the Mini try for distribution 
among the State Governments i limited. 
The overnment of Or jssa was, therefore, 
advised to implement the scheme by location 
of funds from different sources as well as by 
Te-arrangement of plan priorities. 

SHRIMATI JAYANTI PATNAfK: Sir, 
40% of the population in Ori~sa are tribals 
and Scheduled Casted and SchedUled 
Tribes. And there is also the highest 
p recent age of illiteracy in Orissa. I 
would like to know from the Minister, is 
it a fact that the drop-outs in trihll area 
of Oris a are as high as over 80% at the 
primary level? Is it also a fact that the 
scheme of providing 1'e idential facilities at 
the primary level is becom ing more popular 
showing the trend of reduction in the drop 
outs in tribal areas? 

SHRI NIHAR RANJAN LASKAR: So 
far as the question of provid ing funds to 
SC and ST is concerned, J have already said 
t hat there is no more fund with us. But 
one th:ng I can a ure the hon. Member 
here that the Government of India attaches 
h ighest importance to the education and we 
bel ieve that through education, these tribll 
people cali be advanced. 

AN HON. MEMBER : It is only on paper. 

SHRI NTHAR RANJAN LASKAR: I . 
would like to inform the hon. Hou"e 
what we have done on our part of 
the Central Government. Tn the 6th five 
year plan of 1980-85, for ST, we have 
allocated Rs. 56.51 crores to Orissa alone 
under S.C.A. Scheme. We have 100% 
assistance cherne for giving post matric 
scholarships. For the la t three years 1980-
83. We have given R . 137.25 lakh to the 
State Government of Ori'isa. Moreover, we 
have also another Central As istance 
Scheme where we give aid to different 
State Governments for the construction 
of girl hosteJs. Tn this field also, we h ve 
given assistance to the State G vernment 
of Orissa from the Central fund and for 
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the last three years,upto 1982.83, to the 
tune o,f Rs. 23.5 lakhs. 

About drop-outs an d other things, of 
course, it is a fact that in Orissa, the 
drop-out i high, it is not 85 per cent but 90 
p~r cent. It is a very high drop-out. We have 
given various incentives and one way is to 
give more assistance. Weare trying to do 
that. 

SHRIMATI JAYANTI PATNAIK: The 
State Government have decided to con t ruct 
lOO-seat low cost hostels in each Gram 
Panchayat area, in the tribal sub-plan a rea. 
In view of the fact that this is the only way 
by which we can ensure the reduction in 
drop-outs and, in view of the fact that 
it has become very difficult on the 
part of the State Government to 
meet the entire expenditUIe out of its 
own resources, may I request the hon. 
Minister to reconSider this scheme? I say 
this because it has become very popular and 
wherever it has been introduced, there is the 
trend of reduction in the drop-outs. It can 
be taken up as a pilot scheme. May T, there. 
fore, request the hon. Minister to reconsider 
this scheme and again allot fund from the 
Cent ral sector to the State Government? 

DR. SUBRAMANIAM SW AMY: Is she 
speaking on behalf of the State 
Government? 

SHRI NIHAR RANJAN LASKAR: As 
the hon. Member said, the Oris a State 
Goveniment have a scheme to construct 
about 1200 hostels at all the Gram 
Panchayat headquarters. They have a 
soheme like that. In the Annual Tribal 
Sub-plan document, it is indicated that the 
State Government have decided to construct 
about 1200 hostel in the Tribal Sub-plan 
areaS in Orissa. They expect to comp!ete 
all hostels in 1982-83 and continue tile 
programme in 1983·84 with a provision of 
Rs. 50 lakh which wiJJ enable about 180 
host 1s to be constructed. About 50 per 
cent of the target has been achieved so 
far. 

S RI K. MAYATHEVAR : Sir, I would 
like the hon. Prime Minister also to hear 
my ubmis ion to ve the Harijan people 
of my contituency in Tamil Nadu. During 
the Congr S8 rule in Tamil Nadu and 

during the DMK rule in Tamil Nadu, upto 
1976, all assi tance wa given by the Central 
Governmet for SC/ST people in Tamil Nadu. 
They were getting colony hou e~, free houses 
and free education during the Congress 
regime and also during the DMK regime. 

Ho tel were also con tructed wherever 
we wanted for the SC/ST students. But 
from 1977 onward upto this day, in 
Timal Nadu, It is a real fact. I am not at 
all giving a fal e statement before the 
Hou e-and a true and correct fact that 
under the ADMK ru~e the colon y housing 
scheme for Se/ST peop!e has been totally 
aboli hed ... (Interrupfions) 

MR. SPEAK R : Is it relevant? 

SHR I K. MAYA THEV AR: ven for 
giving scholar. hips to SC/ST student, they 
have introduced a ceiling . For instance, 
the SC/ST people havjng an income of 
Rs. 5,000 p ~r yen will not get scholarships 
for their ward~ in Tamil Nadu. What I 
mean to say is that all the as istance given 
by the Centre for the SC/ST people is 
diverted to some other ~ chemes. What 
action is the Central Government going to 
take against the ADMK GOvernment in 
Tamil Nadu. All the eulT al assistance 
for SCI ST peop~e has been diverted. Even 
in my constituency, r could not get single 
colony housing scheme. It is totally 
neg!ected. The SCI T peop 'e are totally 
neglected . T se k the pro:ection of the 
Prime M inister and the Central Government 
to protect the peop1e in Tamil Nadu. 

MR. SPEAKER : J allowed the question. 
You tried to create fuss. 

THE MINISTER OF HOME AFFAIRS 
(SHRI P.C. SETHI) : We will take up the 
matter with the State Government. 

SHRI K. MAYATHEVAR : And find 
out and set it right. 

SHRI SATYASADHAN CHAKRA. 
BORTY : We actually wanted whether ... 

MR. SPEAKER : He has not given you 
that attorney. 
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SHRI SATYASADHAN CHAKRA~ 

BORTY : What his question is ... 

MR. SPEAKER : X ou ha ve not been 
appointed the attorney for him. 

leIft ~rir~ Sf'f'ct lfT~Cf: ,Pi1l&1 \ifT, 
iI'~~f:qC1' ~ij'~ffC1' ~T Cf"{SfCfT +ff"{Cf ~r~~n:: 

CfiT ~CfTGf ~~T & 9;fT~ ~T\1lJ tr~~n:T CflT 
fCf~TlT ff~FCf ~ +H"{Cf ~n:i?i)n: 9;fqtTCf ~ I ~~ 

il'TcrTef.l ;rf;:r\if~ "{@a- g~ CflTT ~;:[TlT ~\Cfi'T"{ 

lf~ ~@qT fi?i) f\if'f ~T\1lfT, @T~ Cfi'\ lle1lsR~ ' 

9;f"~ f~~r"{ ;r ~~t ~~~f~Cf \ifrffftrT CfiT 
ifgCfTlfCf~, Cf~t ~'lCfiT fCfctlTij" 'l ~)~ ij- ~ttif 

~ttt~e . ~) "{~T~, ~~ ~'f~fc Cfl) ~@a

s~ eflfT if1;:i) l( ij'~ctll"{ GFTGfl fCf ~ Gig-aTtTCf 

crT~ qtCfT if ~~T 0) ~;r ~ q) lf 5f\EfUG' ~cr~ 

q~ ~Cfi-~Cf) ~\ifli~lT~ ~~ ~)~tTr 

f\jf~ir fCfl "l ;:rijfTH,. ~ Cf11Tll ~:qT <fiT 
f~&1T ~) ~~ ~T~ \j;:~ \;ftcfii if ~T~ Gf~~ 

9;fT"{ cn:if~r Cfi"{~ CfiT ~qij'~ ftT(1 ~if1 ? 
SHRl NlHAR RANJAN LASKAR : We 

have lajd emphasis on improving the condi-
tions of the tribal l-opulation in your 
country as eady as po sib:e. J have also 
informed the House earlier that during the 
Sixth Five Year Plan period, we are spend-
ing more than Rs. 4 to 5,000 crores in this 
sector and this amount is already allocated 

. to this ector. What we need is proper 
implementation. 

Directives to State for Deployment of 
Sufficient Police Force to Curb Crimes 

* 520. SHRI n.M. PUTTE GOWDA: 
SHRI R.N. NANJE GOWDA: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether due to inadequate police force 
in the States and Union territories, the 
crimes arc . persistently increasing day by 
day in the country; 

(b) if so, whether his Ministry has 
directed the State Governments to put 
sufficient police force in the States keeping 
in view the population of the States and 
Union telTitories; and 

(c) if so, the reaction of the State 
Governments thereb in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS: (SHRI 
NIHAR RANJAN LASKAR):· (a) to (c) 
There i no specific information or report 
with the Government to conclude that 
due . to inadequate police force in 
the State and Union -territories, the 
crimes are persistently increasing day 
by day in the co untry. "Police" and 
"Public Order" are the State subjects. 
As such no specific dirctions about the 
strength of Police force in the States arc 
requ ired to be issued to the State Govern-
ments. The law and order situ:ltion is, 
however, under constant review and 
appropriate action is taken wherever 
necessary. 

SHRI R.N. NANJE GOWDA: As per 
statistics, there is only one policeman to 
p rotect thousand p eople. The Hon. Minister 
feels that this number is adequate to 
maintain law and order and has said that 
the law and order situation in the country 
is under constant review. 

I would like to know whether Govern-
ment is happy about the law and order 
situation in the country. 

There is a general feeling that the pre-
sent composition of the police force is out-
moded. I would like to know whether the 
Hon. Minister shares th is view and, if so 
what action the Government is going to 
take to make the police force a vigrous, 
active and alert force in the country ? 

SHRI SATYASADHAN CHAKRA-
BORTY : P~rticular1y , more vigorous. 

THE MINISTER OF HOME AFFAIRS 
(SHR l P.C. SETHI) : Law and order does 
not necessarily depend upon the number 
of police force but on the efficiency of the 
police force. Therefore, all efforts are being 
made to increase the efficiency of the police 
force. 

With regard to the Composition of the 
pOlice force, we have already issued instruc-
tion that as far as the armed constabulary 
is concerned, it should represent the cro s-
sections of the society. 




